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fomuy : qor ST HLA. 79(37) AT 3 HOT, 1997 B WRA F T F wowiva w7 ot S wveeEd e
Frretferfaa gro fvg o 84—
(i) LE. 420( ) e 30 wE, 1997;

(i) WL 71(3) aiE 20 A, 1998;
(iif) LI 23() WG 3 I, 2000;
(iv) L3 972(¥) AEE 2 TAR, 2000;
(v) wam 1(3) aidE s S, 2001; @
(Vi) WAL 147( %) TG 1 TR, 2002

MINISTRY OF AGRICULTURE

{(Department of Agriculture and Co-operation)
NOTIFICATION
New Dethi, the Sth September, 2003

S.0. 1024(E).— In exercise of the powers conferred by Section 5 of the Insecticides Act, 1968 (46 of 1968), the
Central Government hereby makes the following further amendments in the notification of the Government of India in the
Ministry of Agriculture (Department of Agriculture & Co-operation) number $.0. 79(E), dated the 3rd February, 1997,
namely .—
In the said notification, —
iy for serial number [ and the entries relating thereto, the following serial number and entries shall be substituted,

namely - —

“1. Dr.C D.Mayee, Chatrman”
Agriculture Commussioner,

| g YU Sy - 11 ™ .
Department of Agniculture and Co-operation,

New Delht )
(ii) for serial number § and the entries relating, thereto the following serial number and entries shall be substituted,
namely :=— .

“5. ShriY. Tsenng, Member”.
Secretary, Central Insecticides Board and
Registration Commuttee,
Directorate of Plant Protection, Quarantine,
and Storage, NH-IV, Faridabad.

{F.No. 19-3/2001-PP]]
PREM NARAIN, Jt. Secy.

Note:-— The principal notification was published in the Gazette of India vide oumber S.0. 79(E), dated the 3rd February,
1997 and subsequently amended vide —

O S.0. 420(E), dated the 30th May, 1997,

@ S.0.71(E), dated the 20th January, 1998;
{(m) S.0.23(E), dated the 3rd January, 2000,
{iv) 5.0.972(E), dated the 2nd November, 2000,

() S.0. 11(E), dated the Sth January, 2001; and
() S.0. 147(E), dated the 15t February, 2002.
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NOTIFICATION
New Delhi, the 5th September, 2003

5.0, 1025(E).—In exercise of the powers conferred by Section 4 of the Insecticides Act, 1968 (46 of 1968}, the

Ceniral Government hereby makes the following further amendments in the notification of the Government of India in

the erstwhile Ministry of Food, Agriculture, Community Development and Co-operation number G.S.R. 301, dated
TthFebruary, 1971 namely :—

[n the said notification,—

o) for item numnber (x1x) (a) and the entries relating thereto, the followiﬁg item number and entries shall be substi-
tuted narmely :—
Member nominated under clause (xax) (Period upto which nominated)
of Sub-section (3) of Section 4
“{x1x) (2) Shn Y. Tsering (For a period of 3 years with
Secretary (CIR&RC), effect from the date of
Directorate of Plant Protection, Quarantine publication of thts
% Storage, Notification)™;
NH-IV, Faridabad. '
i) for itern number (x1x) {) and the entnes relaung thereto, the foilowing item number and eniries shali be substi-
tuted, namely (— ‘
“(xix) {c} Dr. C.D. Mayee, (For a pericd of 3 years with
Agriculture Commissioner, - effect from the date of
Department of Agricuiture and Cooperation, publication cf this
Government of India potfication.
New Dellu

[FNo i7-12001-pRE
PREM NARAIN, Ju Secy.
Note :— The prinzipal notification was published in the Gazetie of India vide number G.S.R 301, duted 27th Febpuary, 1571
and subscquently amended vide
@ G.S.R 1216 datedthe 19th August, 1971
(i) G.8.R. 478(E) dated the 10th August, 1976,
(i) S.0.843(E) dated the 25th October, 1989,
{1v) 5.0.528(F) dated the 19th July, 1993;
(vi 3.0.84HE) dated the 20th October, 1393,
(v} S5.0.346(E) dated the 24th April, 1997,
(vii) S5.0. 70(E) dated the 20th January, 1998,
(viii} 8.0 132(E) dated the 24th February, 1999,
(@ S.0.807(E) dated the 6th September, 2000,
() 5.0. 1095(E) dated the 7th Decernber, 2000,
(ay 8.0. 12(E) dated the 5th January, 2001; and
() 5.0 1167(E) dated the 23rd November, 2001.
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